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Case No : COPCT No. 141 Of 2020

Kesar Singh And Ors APPELLANT

Vs

Madan Chauhan RESPONDENT
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Acts Referred:

Citation : (2020) 07 SHI CK 0115

Hon'ble Judges : Vivek Singh Thakur, J

Bench : Single Bench

Advocate : M.A. Safee, Onkar Jairath, Shiv Pal Manhans

Final Decision : Disposed Of

Judgement

Vivek Singh Thakur, J

1. It is informed that in compliance of order, petitioner has been regularized and
some arrears have also been paid, however, as per petitioner, he is entitled for
more than that what has been paid to him.

2. Learned Additional Advocate General submits that in view of passing of order
by the authority, nothing survives to be adjudicated in the present contempt
petition and in case, petitioner is still aggrieved by the action taken/order passed
by the authority, he has to resort to filing of comprehensive writ petition for
adjudication of his claim.

3. In view of the above submissions, the present petition is closed and disposed
of with liberty to the petitioner to file appropriate comprehensive writ petition
before the Competent Forum, in accordance with law, for redressal of his
remaining grievances, if any, still survive, as per legal advise.
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